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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC010397082026 

+  ARB.P. 1519/2026 

 INDIAN SOCIAL INSTITUTE       .....Petitioner 

Through: Mr. Anuj Aggarwal, Mr. 

Mayank Chauhan and Mr. 

Prabhav Pachauri, Advocates. 

    versus 

 IPR VENTURES PVT. LTD.   .....Respondent 

Through: Mr. Jose Abraham and Ms. 

Neya A.S., Advocates (M. No -

9891417346).  

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%        14.10.2026 

1. Learned Counsel for the Respondent submits that she shall 

nominate the name of the Arbitrator within one week from today.  

 

2. Accordingly, as the statement is given by learned Counsel for 

the Respondent, nothing further survives in this petition.  

 

3. Both the nominated Arbitrators are at liberty to appoint a 

presiding Arbitrator for adjudication of disputes.  

 

4. In view of the above, the petition does not survive and is 

accordingly disposed of.  

 

OM PRAKASH SHUKLA, J 

OCTOBER 14, 2026/pa 
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